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5  Sham Hath Marg,
Delhi- 110 054.

3, Union Public Service Gommission,
Through Secretary,
Dholpur House,
Shahjahan Road,
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(By Shri V.3.R.Krishna , Advocate)

,, Re so on dent-

Q R D H R (QejJL)

By H on * b le Sh yj B«K

Heard the learned coinsel for the oarties.

The reliefs prayed for in this u.A. are t. tne

effect that the applicant should be deemed toh ive been
appointed under DA>ilCS service Rule 25l3) after the
expiry of six months, it is admitted that he «s aoPO-'-ec
under Rule 25(3) of the said Rules.^He^has comp. red biccea
,,ith Shri Harish Chand Shatia in whose/judiemenl was .,i«r
by the Tribunal in 1992 and anS.i..P. was also tcred te on



the Hon'ble Sispreme Court and the Appe>: uourt oi .

those were aooointed in the absence of legulai ,
meetings and continued for more than a decade .ere nven

the benefit of offlciation fro© the date they '.-ere so

do ointed. Taking into consideration the quota sy^tero,

the Rules envisage 50;^ promotionof eligible candlo.ues

through regular D» P.Gs ©n merit and 50^ to be taken

di'ectly throu gh open advertisement and on "merit*
The learned counsel for the respondent

that the applicant is not similarly situs ted as Chn n..,

Bha tia since in the case of the latter, there wexe no

meetings of the D. P.C. but in the case of the ap.>lican%

there tevs been regular D.P,C , meetings and the case

the dopllcont -us considered and since a aiscipiinary

enquiry vos oendini the regular D.P.C. w^.s kept m a

sealed cover. The disciplinary enquiry has since conci -

■.itii a minor penalty of censure. The ratio of r^ivMdnk.x
judgement of the Hon'ble Supreme Court will ho i -.on ni
this case. It is not a case^ of e-one ration but it s a

, , . -T-

case of minor pena Ity a jitiiniit the appiican^, ,» ne'-s, or*,
the reliefs prayed for in the present O.n. on tin*
of the applicant being similarly situated as ci, ̂
cannot be allowed and the entire tenor of the ^

also to the same effect. At this stage, the le.si:ned c-'-J".

tor the applicant who is conscious of the re of the
judgement in case of K.V.Jankiranan, wants to withdraw t,:-w
aoplicatioa with lioerty to file a fresh apollcumn
moulding the reliefs prayed for in the instant

The application is dismissed as viithdrs «n

liberty granted to the apolioant to file a fresh 2 •> lic2taonj:y
if so advised, • according to law, No costs,

.T
(Dr.A.Vedavalli) 1 3.h.>dn-h j

Member (J) Mexaer ,a i
.nka.


